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" HON’BLE_MR.M.L.CHAUHAN,
- HON’ BLE MR.B.L.KHATRI,

CIN THE CENTRAL ADMINISTRATIVE TRIBUNAL;"

JAIPUR BENCH JAIPUR

!

N

.Jaipqr)'the 14 day,of August, 2008 |

" ORIGINAL APPLICATION NO.131/2007"

" CORAM

- 1.. Misss Rekha Verma, .

Heamal Khalasi -(Group-D),

" E/M Section Office of DRM,

" North Western Rallway,
‘Ajmer .Division, '
Ajmer. -

4-Smr.Lalita Sharma,

.Senior Peon,
.0/0 DRM, .

North Western Rallway,

Ajmer DlVlSlOD,
Ajmer.

.

(By Advocate :,Shri“C.B.Sharma}

Versus

..Unlon of India through

General Manager,

' North Western Zone.

(By Advocate’ :

North Western,Rallway,f
Jaipur. '

Divisional Railway Manager[r'

North -Western Railway,

- Ajmer Division,

Ajmer.

Sr DVI Personnel Offlcer,
North ‘Western Rallway,
Agmer DlVlSlon,

Ajmer

JUDICIAL MEMBER:
ADMINISITRATIVE MEMBER

_Shri'Anubam Agarwal) "

ORDER .(ORAL)

":Applrcants‘

. Respondents -



“PER HON'BLE'MR;M.L.CHAUHAN

The appllcant has flled thlS OA thereby praying

for the follow1ng relief

“(4) That the entire record relating to the case be
-called for and after perusing  the same the.
respondents be directed’ to declare result of
examlnatlon dated 29.1.2007 to- the post: of °
Clerxrk 1n the . scale of 'Rs$.3050-4590 by quashlng ‘
letter. dated 2.4.2007 (Ann.A/1) with -all

© consequential benefits. R ' ‘

(ii) E That. the respondents be further directed to
" “promote. the- applicants to the'pOstAOf'Clerk’int
the scale' of Rs.3050-4500 - if they. declared =
succéessful in the selectlon process w1th all—
consequentlal beneflts : -

2. - Briefly stated‘ ‘facts» of the case “are’ that

respondents 1ssued a notlflcatlon for examlnatlon to
the post of Clerk under rankers quota vide order

,dated 14 8. 2006 '(Ann A/2) . The applicants belng

ellglble, as per ellglblllty llst prepared v1de order

dated l.ll.2006 (AnnA/3), g appeared in_ the said

examination. ~ The respondents further ordered ' for

;conducting supplementary _examlnatlon on 30;3.2007.

However, v1de order dated $2.4.2007 - (Ann. A/l) the

main as well as: supplementary examlnatlons have been

“ cancelled by the respondents_ without glVlng any
,reason'therefor . The applicants have flled this OA .
"thereby statlng that the actlon of the respondents is -

o arbltrary and in Vlolatlon of the 1nstructlons 1ssued

by the Railway Board. e

.3,'}'The respondents have’filed their reply. In the

reply the respondents have not 1nd1cated the reason:

Wthh preévailed them for» cancellng the aforesaid
examlnatlons - However, alongw1th the/freply,.‘the
respondents have 'placed on . record.'a‘ copy. of the
judgement “dated 23.4.2667, passed- in- OA -80/2007
[Praveen Kumar V. Union‘oftlndia“& Anr. ]; whereby-the;
examlnatlon which was conducted on 25.4:2007, -which

is also the subject matter of dlspute 1n this OA, .was

‘also cancelled. by the_ same order i.e; v1de order

dated 2.4;2007 and the- Jodhpur Bench of the Trlbunalr



(O8]

in the aforesaid case has upheld the action of the
rgspondehts ‘and dismissed the OA filed by the
applicant therein in limine. ' |

4, In view of the judgement rehdered by the Jodhpur
‘Bench in fhe case of Praveen Kumar (supra), which we
aré bound to follow, we> are of the wview that .no
relief can. Dbe granted to the applicants.

Accordingly, the OA‘is dismissed with no order as to

A

costs.
; 1
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MEMBER (&) - MEMBER (J)
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